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[Shri Basudeb Achazya]

canteen employees has not bee exten-
ded from 1974 instead of 22-10-80 ie.
the date of judgment of the appeal in
Supreme Court?

(vi) NEED FOR IMPROVEMENT IN RAILwaY
SERVICE BETWEEN AHMEDABAD AND
KHEDBRAHAMA AND AHMEDABAD AND
UDbAIPUR,

SHRI SHANTUBHAI PATEL [Sab-
arkantha): The Metre Gauge railway
trains between Ahmedabad and Khed-
brahma and Ahmedabad and Udaipur
under Weslern Railway have put the
passengers (reaching stations from 3
to 4 KXm) to great hardships making
their journey miserable.

The engines are old and obsolele.
They go wrong very often putting tl:#
passengers stranded on the way.

I have written several times to , tu®
General Manager, Western Railway,
as well as the Rallway Minister. In
spite of the assurance given by tihe
Br. Dy. General Manager, Headquar-
ters, Bombay for improvement, tnere
has been no action. The poor passen-
gers have to wait for hours together
on the stations and have to reach
home very late even at night. I hzve
also issued a telegram to the DS,
Western Railway, Rajkot in this mat-
ter.

The passengers try to prefer journey
either by bus or by other means put-
ting the Railway Department into
financial loss. The students, the wor-
kers and the daily office-going emplo-
yees have to suffer a lot. The Railwav
authorities seem to be careless to-
wards the grievances of the people «f
the area,

Now, the people have given an ulti-
matum to agitate from I12th Auyust.
The matter has, therefore, become o©f
public importance and that is why 1
have given this stalement under Rul:
377 so that the attention of the Hon’'-
ble Railway Minister is drawn Lo see
that all the trains run very punctually
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up and down and if necessary the en-
gines are replaced by diesel operated
ones.

(vil) NEED FOR DEVELOPMENT OF TOURISM
IN GUJARAT.

SHRI R. P. GAEKWAD (Baroda) =
The Tourism Ministry has selected 25
tourist centres in Gujarat for tourisin
development. Various places of
Gujarat are known {or natur-
al beauty and architectural splend-
our. Gujarat is an ornament of India.
The State has famous places of pil-
grimage. The well-known proet Nava-
tal hailed Gujarat as more ancient than
Rome and Greece. Gujarat nas fam-
ous places like Dwarka, Somnatn, Gir-
nar, Shetrunjaya, Ambaji, Dakor and
Modhera. There is need to develop to-
urist centres in the public ond private
sectors. 1 request the Government eof
India to place more funds at the dis-
posal of the Stale Government for
tourism development. More propoasals
should be identified, examined and
impiemented. The Gujaratis have set-
tled in many lands, and, therefore,
tourism development can be a big so-
urce of foreign exchange. 1 requesl
the Government of India to pay more
attention for development of tourism
in Gujarat.

(viii) Use oF Hinbt sy DELHI ADMINIS-
TRATION,

SHRI K. T. KOSALRAM (Tiruchen-
dur): The Union Territocy of Delhi
has been included in Region ‘A’ along
with the States of Uttar Pradesh,
Bihar, Madhya Pradesh, Rajasthan,
Haryana and Himachal Pradesh for
the purpose of the progress:ve use of
Hindi for the official purposes of the
Union—Programme for 1982-83 and
instructions have %een issued by the
Home Ministry to all Ministries/ De-
partments in O. M. No. 1/130'1/3/81-
OL(S)(1) dated 15-5-1982. Acccrding
to this rotification, the Offices cf the
Central Governmely located :n Region
‘A’ shouid ensure attainment of 12
specific targets and many sub-targets
n:entioned in the said notification.
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Delhi, being the capital of the coun-
iry, has attracted people from adl ovcr
the country besides the representution
of foreign Embassies and L:zations.
Twelve lakhs of Central Governm.ent
employees of 60 Public Und2:taikings
lucaeted in Delhi also come from almost
all the Staies in the couniry.

The floaling per.ilation, pesi’cy tre
r.otional  int2.matiornal tourists, co:v-
prises pre-eminent social workers dis-
tinguished educationists and scientists
and prominent industrialists from all
over the country. L

The LIC Premium notice, the DESU
bill, the NDMC and the Deihi Corpora-
tion Water bills the telephone bills,
the notice of Income-tax Department
etc, are all in Hindi only and the non-
Hindi speaking population of Delh: 1is
put to great hardship.

The use of both Hindi and Eungiish
should be allowed for all adminisirg-
tive purposes in the Union Territory
of Delhi and this is very mecessary to
make Delhi not a victim of linguistic
parochialism.

¢ (ix) NEED FOR IMPROVING THE CONDITION

OF FISHING INDUSTRY AND FISHER-

MEN IN TAMIL-NADU.

SHRI M. S. K. SATHIYENDRAN
(Ramanathapuram): The general
condition of the fishing industry in
Tamil Nadu calls for immediate at-
tention by the Centre, not only for
improving the  infrasiructure but
also for alleviating the conditions
of the people, who have to eke their
livelihood from the sea. Given
proper  facilities, the fishermen
would increase the catch and there-
by the export of maritime products
from the State would be increased
manifold. This would be much rele-
vant in the national context also
since as on date Temil Nadu’s share
in this item is the largest in the
country, Regular diesel supply at
subsidised cost for the mechanised
boats, subsidised supply of nylon
fishing nets to fishermen, exemption
of fishing nets from the incidence of
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Sales Tax and provision of other
necessary facilities and marketing
infrastructure would ensure quick

development of this industry in the
State. Besides these arrangements,
the mechanised fishing  trawlers
should also be equipped with pro-
cessing equipment in the trawlers it-
self which would facilitate the fisher-
men to harvest in the sea continu-
ously for two or three weeks thereby
eliminating the necessity of making
frequent return trips to the coast and
it will also help in the considerable
saving of fuel

(x) NEED FOR GRANTING ADDITIONAL LOAN
To KERALA FOR RAW CASHEW NUTS
PROCUREMENT SCHEME.

SHRI K. A. RAJAN (Trichur) :
During 1982 season the Kerala State
Cooperative  Marketing Federation
has under the monopoly procurement
scheme, procured 61542 tonnes of
raw cashewnuts from farmers. The
purchase price payable to ithe far-
mers works out to Rs, 422  crores.
The Federation has beean able to
make payments to the primary socie-
ties only to the extent of Rs. 19.5
crores leaving a large unpaid
balance,

Out of 61542 tonnes of raw  nuts
procured, the quantijty available for
distribution after drying etc, 1s
estimated to be 52581 tonnes. For
the total quantity for which payment
has been received by the Federation
from the Cashew Corporation to the
private processors is 8242 tonnes
only. The private proressors are
not lifting the quota allotted to them
on the ground that in view of the
low prevailing prices of cashew ker-
nels in the international market, they
stand to lose if purchases are made
at the sale price fixed by the State
Government, At the same time,
the farmers are pressing the primary
societies for the value of raw cashew-
nuts purchased from thermn and the
society is in turn are pressing the
Federation for payment. '



